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Arrears of undisposed of cases in
Supreme Court and High Courts

294. SHRI P. KANNAN: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) the present position in respect 
of arrears of undisposed of. cases in 
the Supreme and High Courts; and

(b) the precise and pragmatic steps 
taken to reach a more satisfactory 
position?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) and (b).
The total number of cases pending in 
the Supreme Court on 30th June, 1978 
and the High Courts on 31st December, 
197? as well as the steps taken/being 
taken for the expeditious disposal
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thereof are given in the 
.statement.

Statement

attached

(a) Number of cases pending in the 
Supreme Court on 30th June, li)78 and 
in the High Courts as on 31st Decem-
ber, 1977.

N am e of the Court

Sikkim

No. of 
cases 

pending

Suprem e Court of India 14,482
(Reguar

hearing
m a tte rs

H ig h  C o u r t s

A llahabad . . . .  1,39,749

Pradesh . . . >5,887

'B u n b a y  ....................................... 52,592

C a l c u t t a .......................................... 72,448

Delhi ............................................26,587

• G a u h a t i ............................................6,548

G ujarat . . . . .  11,722

H im achal Pradesh . . . 5,019

Jam m u & Kashmir . . . 4,677

K v n a ta k a  . . . .  36,449

K e r a l a ............................................4a>'/39

M adhya Pradesh . 46,613

M a d r a s ............................................ 51,763

< Orissa . . .  . (*042

P a t n a ............................................ 29,435*

P unjab & H aryana 46,069

R a ja s th a n ............................................20,558

‘ T o ta l p:ndency in H igh Courts . [6,07,918

•M ain  caws only.

(b) The following steps have been 
taken to speed up the disposal of 
cases:—

(i) The Judge strength of Supreme 
Court has been raised from 13 to 17 
(excluding the Chief Justice) with 
effect from 31st December, 1 )77, by 
amending the Supreme Court (Num-
ber of Judges) Act, 1956. The vacan-
cies occuring on 1-1-1978 ond 22-2-78 
on the retirement of Justice Goswami 
and Justice M. H. Beg as well as 
two newly created posts hive been 
filled.

(ii) A substantial number of 
vacancies in the High Court* have 
been filled up. Initiative has been 
taken by the Central Government 
to call for proposals from the State 
Authorities/Chief Justices and wher-
ever required reminders have been 
•issued to the concerned State 
Authorities/Chief Justices. Daring 
the period from 1st April. 1H77 to 
15th July, 1978, as many as CG fresh 
appointments have been mad?.
• (iii) The Judge strengths have 
also been increased since 1-4-1077 in 
the High Courts in respect of which 
proposals were received. This in-
crease has been made in the follow-
ing High Courts from the dates the 
posts are filled up:—

N am e o f the H igh 
Court

Increased by 
P int. Addl.

A llahabad 6

M adhya Pradesh 6

K arnataka « 3

H im achal Pradesh 1

P atna 3

T o t a l  . 1 19

(Iv) Letters have been addressed 
to the Bar Councils and Bar Associa-
tions of various states requesting 
them for cooperation and also for 
suggestions for speedy disposal of 
cases.
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(v) The Law Commission have 
been requested to suggest suitable 
measures to tackle the general pro-
blem of arrears. They are seized of 
<K# matter.

(vi) The Supreme Court with the 
approval of the President, has re-
cently amended the Supreme Court 
Rules to facilitate early disposal of 
cases in the Supreme Court.

Generic names for  Drags

295. SHRI P. S. RAMALINGAM: 
WiU the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS . be 
pleased to state:

(a) the recommendations of Ilathi 
Committee regarding use of generic 
names for drugs instead of brand 
names;

(b) the final decision on this aspect; 
and

(c) the extent to which this deci-
sion has been implemented?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The recommendations of the Com-
mittee on Drugs and Pharmaceutical 
Industry (Hathi Committee) regarding 
substitution of brand names by generic 
names are contained in para 22 of 
Chapter X of its report a copy of which 
has been laid on the Table of Lok 
Sabha.

(b) The decisions of the Government 
on the recommendations of the Com* 
mittee on Drugs and Pharmaceuticals 
Industry (Hathi Committee) on the 
use of brand names are contained in 
paragraphs 71.1 to 71.6,90,100 and 102 
of the Statement laid on the Table of 
the Lok Sabha on the 29th Mi>rch, 
1976.

(c) Action has been initiated to im-
plement this decision.

Wagon alMttmrtit lor doit tnunqport to* 
Tamil Nadu Power Station*

296. SHRI C. N. VISVANA THAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of wagons allotted 
for transport of coal to power sta-
tions in Tamil Nadu during last three 
years;

(b) the reasons why the power sta-
tions have been allowed to suffer for 
want of coal supply in time; an<*

(c) the steps taken to ensure re-
gular and uninterrupted flow of coal?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN); (a)

1975-76 .................................  38376
* 9 7 6 - 7 7 ............................................ 62036

«9 7 7 ' 7 8 ............................................ 61452

(b) Movement of coal to Thermal 
Plants in South India was -iisrupled 
during the year 1977-78 and in the last 
few months due to:—

(i) severe cyclones hitting the 
Andhra Pradesh and Tamil Nadu 
coasts during November 1977 severe-
ly dislocating movement; and

(ii) month long strike in the 
Singareni collieries from the middle

of April, 1978.

(c) During the above dislocations, 
the Railways made all out efforts to 
reach coal to the Thermal Plants in 
Tamil Nadu from alternative sources 
including the Bengal-Bihar fields. Ar-
rangements have been made to step 
up the loading of coal from the Singa-
reni. fields which is the main source 
of supply of coal to the Tamil Nt<du 
Thermal Plants.




